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individual M em benf Ultimately some 
decision has to be given evefl after it 
has been discussed. Now, for the pre­
sent (be decision has been given. It 
has. to  be accepted for the present. 
And if there is anything that the hon. 
Member wants to discuss, he can come 
into my chamber and discuss w ith me. 
We will see whether there is any rea­
son to reopen it or to consider i t

Shri Braj Raj Singh (Firozabad): 
We only wanted to submit certain 
things about violation of the principles 
o f the Constitution.

Mr. Depnty-Speaker: He has many 
remedies in that regard.

Shri Braj Raj Singh: That remedy 
has been taken.

Mr. Deputy-Speaker: This is w hat I 
have said, that this is not the remedy, 
and that motion I have disallowed 
Now he has to seek other remedies.
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Mr. Deputy-Speaker: When he
comes to me in the chamber I will tell 
him whether it can be done or not.

The Deputy Minister of Planning 
(Shri S. N. M ishra): Sir, on behalf of 
Shri Satya Narayan Sinha I beg to 
la y ..............
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(A t this stage Shri Yadov, Shri 
Braj Ha) Sinflh and  Shri A w astht left 
the House).

Mr. Dep«ty-8peaker: Thoae hon.
Members #h a 'want to stage a walk­
out may da sa with rat ereaiiag a  dis­
turbance.

PAPERS LAID ON THE TABLE

S t a t e m e n t s  s h o w in g  a c t io n  t a k e n

BY GOVERNMENT ON ASOdtANCCB

The Deputy Minister of Planning
(Shri S. N. M ishra): Sir, on behalf of 
Shn Satya Narayan Sinha, I beg to lay 
on the Table the following statements 
showing the faction taken by the Gov­
ernment on various assurances, pro­
mises and undertakings given by 
Ministers during the various sessions 
shown against each.

(1) Supplementary Statement No. 
IV Second Session, 1957. [See Ap­
pendix III, Annexure No 14].

(2) Supplementary Statement 
No. V First Session. [See Appen­
dix III, Annexure No. 15]. ,

R e p o r t  o f  R e h a b il it a t io n  F in a n c e  
A d m in is t r a t io n

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub-section (2) 
of Section 18 of the Rehabilitation 
Finance Administration Act, 1948, a 
copy of the Report of the Rehabilita­
tion Finance Administration for the 
half year ended the 30th June, 1957. 
fSee No. LT-404/57],

BUSINESS ADVISORY COMMUTES 
T h ir t e e n t h  R epo r t

Pandit Thaknr Das Bhargava (His- 
sar): I beg to present the Thirteenth 
Report of the Business Advisory Com­
mittee.

STATEMENT BY THE PRIME 
MINISTER

R epor ted  r e f u s a l  or I r a q  Govnx- 
MXNT TO PERMIT USE or fiABBAMIYA

A ir p o r t  b y  I.A J\ A ir c r a ft

The Prime Minister and MtaMar 
ot External AAttn (Shri JawaharUl
iteHru): Sir, I should like to make a 
brief rtateeient to clear up t ilt  possi­
ble mi8under#tandlnt that might ha*e 
Men created by neM&ip& rebortl. 
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